
O.A.No. 707 OF 2002 

rder dated 23rd JUne, 2004 

This apDlication has been filed by 

shri Abhes Rnjan Rath under Section 19 of the 

Administrative Tribunals Act,1985 claiming the 

following reliefs;- 

I•It is, thcrefore,humbly  prayed that the 
Honble Tribunal may kindly be pleased to 
direct the Respondent Nb-2 to Cancel the  
selection of the candidate,who do not fulfil 
the resi::.ent qualification and failed to 
p rovide rent free accomrodatjon and further 
be pleased to direct the Respondent No-2 to 
select any other candidate of the said list 
of candidate, amngst whom the applicant is a 
C 

It is submitted by the Applicant that he 

is an unemployed graduate and a permanent resident 

of Village/post: Pahanga in the District of Cuttack 

A post of Extra Departmental Branch Post Master( in 

short EDI3PM', now designated as GDSBPM) wa5  proposed 

to be filled UL and names of candidates were called 

from the Employment Exchange,sinc the name of the 

Aplicant was not sponsored by the Employmeflt Exchange, 

he aproached this Tribunal in O,A.No.110/97 and 

this Tribunal by its order dated 21297, rendered in 

the said. O.A. directed the Respondents to consider the 

naie of: the Applicant for the post of EDI3PM/GDSI3PM of 

Palianga Branch Post Office alongwjth other candidates 
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so red by the mp1oyment Exchanges  Appi icant 

accordingly apolied for the said post of ED2PM/ 

GDS3PM•  The claim of the Apolicant is that the 

Respondents have prepared a panel of unsuitable 

candirlateg who ro not fulfil the requisite 

qualifjcatjn5 for being appointed as DBPM/GDS3PM. 

According to the Applicant, bce the Applicant has 

fulfilled all the requisjte qualifications, he should 

have been considered for appointment in preference to 

other canijdates. 

Respondents have filed a reply; in which 

it has been stated that the name of the Applicant 

was considered elongwith other candidates.Iiowever, 
the name of the Applicant wns far below in the merit 

list, According to the Respon.-9ents,the appointment 

h s to be given to the ;oe rson who ful fill s all the 
requisite  qua.lifj.caitions  and the basic crjterjas 

is to offer the appointment to the Person who has 
secured the highest marks in the matriculation 

examination and one Siri D.K.Swajn,who is at S1,170.2 

I the checklist 11,as secured thc Lichest marks in the 
matriculatiDn exaii1iratjon 

e have heard learned counselfor the prtjes 

and perused the naterials placed on record, 
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The check-list of Candidates anned as 

Annexure-i/l to the reply of the Respondents indicates 

that the Applicant's name finds place at sl.No.9 

and he had secured only 3906; of marks in the 

mat ricul ation examination. There are seve ral bhe r 

c3ncii6ates with higher percentage of marks.i-js name 

will not come *efl at Si • No s. 2 o r 3 • The re £0 re, even 

if he satisfies all the requisite conditions for 

being appointed as DBP1/GDS3pM,he could not hv 

been appointed in preference to persons having higher 

percefltage of marks in the matriculation examjnation• 

The Full Bench of this Tribunal in the case 

of Rana Ram \Ts Union of India and others -2004(1) 

ATJ,at page-i have held as under:- 

The selection have to be tiiade On the basis 
of the other qualif±catjons minus the qualificatjon 
pertaining to immovable prprty. Thereafter, 
the person selected can be given reasonable time 
to submit proof of income/property as per mles/ 
instrictjons on the subject and in case he fails 
to submit the same withIn a reasonable time, 
the offer can be Qiven to the next el1Ci)ie/ 
selected candidate" 

In view of the above dictirn laid down by the 

Full Bench of this Triiunal,we find that the selection 

procedure adopted by the Respondents is in order.The 

Applicant having not secured the highest marks could 

not have been declared as selected candidate at Sl.No,1. 

In case all other selected canjdates fail 	to 

fulfil other CO—:1itions which are required for 

ap,)ointment as 1Df3PM/GD331pM,the applicant could he 
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considereri at that time alone. 

For the reasons cjiven herein before, 

this Oricinal  Application is consi3ered without 

ny merit and is dismissed according1y jth0ut 

any or'er as to costs. 

(MANORANOHAI?TY) 	 (R.K.LTPADUYAYA) 
f4iM 	3iJJt) IcIAL) 	 M1MI3 R( ZD MINI STRATIVE) 
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